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Corarn: Hon'ble Mr. P.M. Trivedi : Vice 	airman 

hon' ble iir • P .M. Joshi : Judicial Member 

i8.5.i9L 

cmit. 	Issue notice on the rospondent to show cause 

within 45 days from the date of this order. 	The case 

is adjourned to for further direction. 

(P.H.Trivedi) 
Vice Chairman 

Judi cirer 
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C../249/87 

P.r. Triveclj .. Vice Chairman 

Jucicia1 1eber 

ri 1aarnpd advocato for the netitiorer 

T.H. Sornpu'-a, for :r.  

the resnonc3ents present. 11oved. 

for hrainq in due course. 

PHTrjvedj 
Vice Chairr.an 
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ctlfl : Hon' bi e Mr • M. M. ingn 	Idrnjnjstratjve Member 

	

Ffon'ble Mr. R.C.1hatt 	; Jucilcial Memr 

5.2.1991 

Mr. Rao for Mr.11.3.Chari, learned counsel for th 

applicant says that he has instructions to request for 

withdrawal of th: application. Mr.P..Champaneria tor 

Mr.P.ki.Raval, learned counsel for the respondents present, 

has no objection. The application is disposed of as withdr 

V.  
(R.C.Bi-iatt) 
	

(M.M. 6 ingh) 
Ju3icial Memier 	 Administrative Member 

a , .D. 


